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AND SHRI MANU KUMAR GIRI, JUDICIAL MEMBER
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Hanon Automotive Systems The Deputy Commissioner
India Pvt. Ltd,, Vs. of Income Tax,
Keelakaranai Village, Transfer Pricing 2(1),
Malrosapuram Post, Chennai.

Maraimalai Nagar, Chengalpet,
Kanchipuram - 603 204.

PAN: AAACM 6890R

(srfi=Teft/Appellant) (we7=ff/Respondent)
Ffiwedt & e A/Appellant by : Ms. Srinithi, Advocate
et 7 sT 7/Respondent by : Shri AR V Sreenivasan, CIT
gAars =t arir@/Date of Hearing : 05.02.2026

=9 FT ar9i@/Date of Pronouncement : 06.02.2026

ames/ ORDER

PER INTURI RAMA RAO, ACCOUNTANT MEMBER:

This is an appeal filed by the assessee company directed
against the final assessment passed u/s.143(3) r.w.s 144C(13) of
the Income Tax Act, 1961 dated 11.03.2024 for the assessment

year 2020-21.
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2. At the time of hearing, the Ld.AR for the assessee
submitted that the assessee wants to withdraw the appeal. In
this regard, the assessee has also filed a letter dated 28.01.2026
seeking withdrawal of appeal. In light of the above, we dismiss

the appeal of the assessee as withdrawn.

3. In the result, the appeal filed by the assessee is dismissed

as withdrawn.

Order pronounced in the open court on 6% February, 2026 at

Chennai.
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